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,Separate Paging Is given fo Ihm p&t h ofder that it 9 be . 
I .  .. * '  

' med as a sep$fate compilatio* ' .. I * a <  . ? + w r y  

Acts I . of IT the ~ojarat~h~egithtim sqd. O r d b b c a  promha@d 
- " md Re$nlaflons made by the Governor. 

The foIl&ng Act of tho ~ u j a r a t  Legishark, b k n  assented t o  by the 
b ,?re$dont . . os the 4th. July 1966 is hereby published for general informatidn. 

p i  ', 

B. V. PARANJAPE, 
Joint Secretary to Qovernmcnt, 

Legal Department. 
GUJARAT ACT. NO., 20 OF 1966. , I  

, (WLpubhhed, after having reoeived1th;aasent of the Preaidont in the "Guorot 
&& ~a&''l bri' the 9th July 1965). 

An A& to  provide for uniform application .of the Land Acquisition 
Act, 1894 in the whole of the Stab of G u j ~ a t  and to amend 

th~t  Act for that purpoae and c&& other purposes 

It is hereby qachd in the Foukepth Year of the Republic of India aa 
8 :  . 

f!44ws:.- . > ,  
, i;, . (1) . This Aot -y,be d e d  thg Land Acquisition (Qujsrat ~ e & t i o n a n d  shmt tiab 

Bmendment) Act, 1983. extent and 
mmmenam 

c ;..~(2). It exten& to, the whole of the State of Cfujarat. 
. < yf"t::-. 

(8) It shall corn@ into force on moh dab as the Btate Government may, by ' 
,~Wm$i?p,~ ip,, F49, Q !  , G y p I  q ~ y ~ i n b .  

l 

oa ' 8. (i)- ThA Land Acquisition AD# 1894 aa amended in its sppliostion.to the 
I 

=&+ $b,dapsa t h ~  ~t.t,te: ~+dt-iv the waotmenta' ~ps6i8ed inrthe &he. 
"&dF; $ f(@& h;ttendM to' hd'LBllfbe id forbein, the Baurahtra a W ) d  the? 
state- of Ctugwt:" 

> , . 1 4  d l ,  1 i l ,64,f:  , ,,,>, 
" 1 

66 
ctnjaraL 
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(2) The ammdrnenta made to the Land Acquisition Act, 1894 in ita appli- 1 of 
oation to the Bombay area of the State of Gujarat by the enactments s p ~ i i i e d ~ ~ ~ .  
in the Schedule are hereby extended to, and shall be in force in, the Hutch 
area of the State of Gujarat and the Land_Acqnisition Act, 1894 shall, from I P 

the commencement of this Act be deemed to be amended accordingly also in lap&- 
that area. 

Aumnamsat 3. In the Land Acquisition Act, 1894 in ib application in accordance with I of 
of reation 1 
of llot 1 of the pmvisiona of section 2 ta the State of Gujarat (hereinafter' 'mfemd to  aa l89k- 
1894. "the principal Act"), in aection 1, after sub-section (3) the following sub-mation 

e b l l  be h r t e d ,  namely:- 
"(4) On and fr& the commencement of the Land Acquisition (Gujarat 

UnifIBation and Amendment) Act, 1963, thia Act shall a 1 ~ o  exbnd to, and 
be in force in, the Sauraahtm area of the State of Gujarat.". 

h e n b e n t  4. (1) In olause (f) of mction 3 of the principal Aot, 
(a) the word "and" occurring aftm eub-dame' (1) ahall be deletad; 

zssa. (6) after sib-olausei, (2), the foUowing shall be added, namely:- 

"and / 

(3) a homing soheme wbioh the State Government may from time to 
time underiake for the purpose of inoreasing mmniodation for homing 
persons and shall iaolude any such scheme undertaken from time to time 
with the previous sanction of the State Government by a local authority 
or company; ". 

(2) Nothing in sub-section (I) shall affect the proviaions of the h n d  Acquisi- 
tion @ombay Amendment) Act, 1948. 

Amendmonk 5. In aection 3A of the principal Act, 
of section 38 
,,f do* I (1) for olause (ii), the following shall be substituted, namely;- 
1894. 

"(ii) to dig or bore into the subsoil,"; 
(2) for the word "andn at the end of clime (iii) and for clause (iu), the 

following shall be substituted, namely :- 
"(du) to set out the boundaries of tha land likely to .be needed and the 

intended line of the wark (if any) likely to be done thereon; 
(u) to mark auoh leveb, boundaries and line by placing marks and cutting 

h o h s a ;  
( t i )  t~ messurn the land so likely to be needed; and 

, (hi) where otherwige the 8 W y  cannot be completed and the levels 'taken 
, or the boundaries or lines- marked, to out down and dear away any part 
. of any standing crop, fence or jungle;". 

haidionof 6. after emtion 3B of the principal Ad, the following new don' .sbal l  
f l p ; e  1. i-.t.d, we1y:- 
1 of 1894. 

, "3C. In the case of the whole of a smey number or mb-diMon of a * 

Mmatmn9n' survey number, aa defined in the Bombay Land Revenue Code, 1879 as in BOP, 
of land Oom- 
p&gm force in, the Bombay mas, the S a d t r a  area or, aa the oase may be, th.y8g. 
4nmberber ar &itch area of the 8bte of Gtujarat, the area of m h  m e y  number or, as 
mbmdimiOn* the m e  may be, mb-division as e n W  in the land records &dl be demmd 

to be the meamanent of the land oornprkhg such survey number or mb- -. 
dliviaion.". I N  , ,  

. - i 
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' 7. In mction 4 of the principal A&,-- Amendment 
of ~ection 4 of 

9 
(1) in ~ub-seckion ( I ) ,  rpfter the worda "for any public purpose" the wor& dot~of1894. 

! "or for a Company" shall be inserted; , . 
. . ,  

(2) in aubgeotion (21, for the words beginning with worb ''to mark auch 
levels" and ending with WO&  trench^; and" the following shall be mbati- 
tuted, namely:- 

"to mark such levels, boundarias and line by plao'mg marka and cutting 
trenches; to mwure the land likely to h needed, and". 

I 

8. In mtion 8 of the principal Aat for the wor& "cause it to be meamred'' Amanhsnt 
the wordrr, brackeh, @ma and lettera "cause the land (unlesa ib bas already of of Aot wction I of 8 
h e n  m e m u d  under mtion 3A or 4 or deemed to be m e a a d  under aection 1894. 
W )  to be mearmred" shall be mbatitutd. 

9. In mtion 9 of the prinoipal Act, in wb-mtion (2), for the words and bendmen* 
@re " m ~ m m t a  made under seotion 8" the words, 6guea and letters "mea- of section 
,menb -ding to d o n  30 or made under amtion SA, 4 or 8" shall be :g",,Aat * 
mlbstituted. 

10. hotion 11 of the prindpd Act shall ba renumbered w mb-section (1) h m d m ~ p t  
of that motion and of aeation 11 of Aot I of 

( I )  in aubmtion Q )  ao renumbered for the pro&, the following 1894. 
provisoes ahall be mbstituted, narneTy:- 

I "Provided h t  no a d  dull be made by the C0ller:tor under thia motion 
witbout the previous approval of the State Government or of su& superior 
o h  a ~ -  the State Government may authorise in this behalf: 

Prpvjded farther that it ahdl  be competent to the Ststa Gwernme6t to 
direct that the CoUectox or auch olaas of officers specially appointed by the 
%te Gtovernment to perform the functiom of a ~ ~ e c ~ r  under this Act 
may make mch award without meh approval ia such elam of czw& aa the Sbte  
Government may q e d y  in tbis behalf,". 

XVI 
of 

3008. 

(2) &r a u b a t i ~ n  { I ) ,  tbefobwbg aub-wotiom sh& be h e d d ,  namely:- 
"(2) Notwithatandmg anything contained in ~nb-wtbn (I),  if st m y  

w e  of the prooeedhga,the Collector is saWed thst dl the persons interested 
in the land who appear before him are agreeable to the award whioh he 
ppwea.to make wnder thb d o n ,  the G o U w t ~ x  may without malnng fur- 
ther enquiry, require mioh p m o u  ta exeeute an agreement in the form 
pwribed by the Stste Government and make an award according to the 
tam of such agreement. 

(3) The determination of ampemition for any land under sub-sxtion (2) 
&all not in any way affect the dedxrmination of compensaqon in mpeot of 
other lands in the same W t y  or dwwhere in accordance with the other 
p*n8 of thia qct., 
(4) Nofiwith&udbg anything contained in the Indian Registbation Act, 

1908 no agrmment made under rmb-section (2) sbaU be liable to mgisbation 
qder thst Act.". 

11. Aftm mtion 11 of tbe principal Act, the following &n &all be bamtd, Insartkn of 
nand y :- nwrtion l l A  

i n A u $ J . d  
180s. 

- 
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"1IA. If the land m respect of whi& an award is ma& Wn 11 

to Go*- ~ land which wmdrPg to the hnu of ita tenure is noG trderable or p t i b h  
by metes and bomb without the ssnction of the State Govemmsnt or m y  upeoifii  in 

aWaPd. other cornpetant Officer, then out of the amount of compensation am& 
therefor a a q ,  whioh would haves been payable to the Stah Goyemqent :wdm 

.any law for the b e  being in force, had the land besp. other* $rag&qd, 
shall ba payable to the State Government and the C!ollectox &$ ,a- in 
the award the sum so payable to the Btate Government.''. 

Amendment 12. In section 17 of the principal Act, in sub-section ( I ) ,  the wot& or 
of seotion 17 , 1 , arable" &all bq deleted. 
1894. 

hmfion of 13, In part II of tbe principal Aot, after Bedion 17 the following new gwi& 
new aeation 
176 in &all be iwerted, namely :- 
I of 1894. 

,Urn of land 
for any public 

"17 A. When any land tkts in the State hvernment or in a. corpopatiPII 
pnrp~e , owned or controlled by the4Stibte Uovernrnent under tbe pro*opa.of thirr A,&, 
permitted. it, shaU be lawful, with the previous sanction of the state Govsment,.,tx) 

swh land also for a y  public purpose other than that for whi~h ib p e o n  
waa taken.". t 

Amendment 14. In section 23 of the principal Act, anb-wGon (1)- 
of seotion 23 
of sot I of (i) in clause ~ourthly" the following ~hau be added at the end, :- 
1804. "and where the pemn inheskd is a tenant of the land, only .thq, 

mistained b~ bim by n r a ~ n ~  of at a c q ~ i h n  injuriody affecting ~ight  
Mi a tenant;". I 

(ii), at the end of d~~88,j$& the word "and" ahall be deleted and &,x 
olam &My the following ehall be added, namely :--' 

"and 
sewnddg,) in the case of ang land which awarding to the tern of the tepw 

on which it is held ia not transferable or partible by metea and bounds without 
the mctiop.  of the S t q h  Gtovernmept or any competent officer, the market 
value of simila;r laid held with& '&ch r&xictj,~.)'. ' ' 

BmendmOnt 15, : .In d o n . 2 8  of the prindpal Act, for the. word "fad' the WC)& ccfour of aaotion 28 
~ f a ~ t  I of 3md a half!' shall be aubditutsd. 
1804. I 

bendment \ { r i 6 , i J r ~ .  88~tiozl~l34 of the priqcipd Act, for' the word " f ~ u f ' ~  'hb cLfom 
of amtion 3$ 
of A O ~  I d&d a{,hirW 1 be .mbetitnb% 
1884. 

ammbma . i& 1 : d o n  39 of thp principal bot, for &d-"g thb ."4? &d 
of s d o n  3 9 ; ~  m w t 9 d ,  
of Aot I of 
1894. 

~qa$*t 11 19. + -h amtion 40 of tho principal Act, in subation ( I ) ,  the words,' figure, 
,,of &tion ale& and b&ta "either on the report' of the C o U d r  under mtioni 0A 
$~d~.*''dmb-tim (21, ory' M be d d e ~ .  
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20. In mtion 41 of the principal Act, the words, Qpw, brauketa and letter Amendment I 

F- "after ansidering the repod, if any, of the Cbl lecb  under seotion 6A, sub- of mtion 41 

, Wtion (2). or" shall be deleted. 
of Act I of 
1894. 

,-,., .; 
-H. Afbr  section 47 of the phcipsl Ad,  the following seotion nhdl be ~ ~ ~ O $ f i i  

- %mely :- - . ', dot I of 1894. 

Exeoutive "4, A. (1) In the sppLication of thk Act, to the State of Qujsrat, for motion 47 Mwtrats or 
&e-.provision~ '. , of aub-wtions (2) and (3) of thia seotion &all be snbatituted. ~ommiwioner 

of Police to 
enforce nar- 

(2) lf the CoUecbr is opposed or impeded in taking p m a i o n  mdpr this render d 
Aot of any land or in preventing enjoyment of my &m&t &tiwished land or clo- 

sure of m under thin Act, he  hall, if a District %@riahate, enforce the au&nd8]: of the 
bnd to himself, or the dosure of amh easement and if not such Ma,gr~~ta ,  
he shall apply in inany area for which a (7iO~ionner of Police has baeh appoin- 
t8d t~ the Commissioner of Polim and elrsewhere to any Bxwutive M e t r a t e  and 
su~h Commissioner or MagiaRah ahall enform the surrender of the land to the 

b &Necbr, or WJ the caae may be, the cloeure of suoh easement 
i . . 

(3) ~ n y  sotion taken by s Collsotar, Maghate or ~omrniasioner of poGce 
under sub-section (2) ahall not  be questioned in any Civil Court and no inju&ion 
&all be issued by such Court for re8 training euch action, bllt the aggrieved p&y 
&all be entitled in such (hurt to reasonable compensation for any damage 
suffered by him by m o n  of the powem under this section being exerebed by 
any' suoh officer wrongfully or without authority.". 

28. After swtion 49 of Ghe principal ht, the follo*hg aeotion shall be inserted Insertion of ' motion 49A 
namely :- t in Bat I of 

1804. 

"49 A. ( I )  Where the o m e r  has expressed a deaire under sub-section (1) Additional 
a i r o n e  of section 49 that the whole of khe house, manufactory or building shkll be hnoa ip 

the provision of that sub-section shall have effect only when the ~ ~ e c : ~ r  whioh saotion 
is latisfid at the acquisition of a part of ruoh how,  manufachrl! or building tk$:lI 
shall ao wdwrwly affect the use of the remaining part for the purpose for 
it b e i ~  used, aa to justify the acqubition of the whole of the horn, 

or, as the w e  may be, building. 

(2) W h e ~  under the proviso to sub-seotion (1) of aection 49, the owner 
withhaws or modifiea the deeire exprwsd by him it shall p, lpwf~l fpr the 
Colleobk b put in f o m  the provkione of tbia Act for the acquisition of 'such 
part, of the house, manufactmy or b u i l d i ~  as may be in conformity with 

I such withdrawal or modification.". 

I ' Armndmeab 83. In eection 60 of the priqcipal Act, in ssb-seotion -(2) f& th*'wor& ' may 
of section 68 appear ahd addum.evidence" the words "ahall be c?lied, upon to r .  gppem . , .  and addUw of ~~t 1 of 

evideaoe, if any," shdl be substituted. . . , - 1894. 

Amendment M.,' . ~ e a ~ i & .  62 A of the pinoipd ' A G ~  shall be reiymbered.'ris sibaeotion (1) .f ,w, if that aection and after that sub-@ion the foflowhig &ibmtion shau be h M J  528 of dot 
:- I 

' I of 1894. 

t '  "(2)  he itate ivemment may, by notiemtion in the 0fw1 h t  
that the powem d b l e  by it mder thia Aot, &&pt tbe power to make nl[w 
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- ~ d e r -  motion 66, dull in such circumstances and under auoh wditbne, if w, 
may be +ed in au& notifioration 'be exexcissble also by 8n o f h  subo&8h 
to it not below the rank of a Collector.". . < +  

26. (!) On the ~mmenoement of this Act, the Land Acquisition A O ~ ,  1894 
(Adaptation and dpplication) Ordinance, 1948, as in force in tho &umhtd a m  ord, 
of the Stah of Qujarat imrnediataly before such mmmenoement shall staGd zX&~f 
repealed. I 

(2) The ~ p k a l  of the Ordinanw under alb-wtion ( I )  shall not affect,- 

(a) the previous operation thereof; 
.(8)'8&p iight, pridege, obligation or liability acquired, a m e d  or inc-d 

thenhinder;. 
(9) .spy penalty, fo$eitum or punishment incurred in reapect of any offence 

, &thereunder; or , 

: id) any investigation, legal proceeding or remedy in reapect of any auch right, 
: privdegd, obligation, liability, penalty, forfeiture or punishment, 
and any auch htrehtigation, legal proceeding or remedy may be inatitnted, continued 
or enforced sad any aucb penalty, forfeitwe ar punishment may be impoaed under 
' h e  oorresponding provision8 of the principal Act. 

I 

(5) Spflbiog done or any hotion taken under the pmvisions of the Ordinance 
80 repealed &ail, in so far as it is not ineonaiatent with the provisions of the 
,p&cipal Act be deemed to have been done or taken under khe wrreqonding 
provisions of the principd Act and shall continue to be in force, unless and 
until superadd by anything done or any action taken undor the principal Act. ' 
s. Nothing in thia Act shsholl be deemed to affect the acquisition of land for 

wEch the appropriate Government is the Central Qovemment. 
% 4 
& ih 

WBEDULE " j 
(SBCI mtion 2) 

4 + 

w* a , d i n g  the Lud A q u M h  Act, 1894 in &% u p p Z k t b  to the 
Bcmby area of the rStde qf &jarat. 

. I '  1. Secticns 
.Ym. No. Short title of the providing for 

enaotment. ~mendmcnt of 
tbo Land Acquisi- s 

tion Act, 1894. 

2 19b ' ' m I  Tho Land Acquisition (Bombay . . d 

Amendment) ht, 1938. l 

1 9 1  XX me Land Aqhit ion (Bombay . . 2 to 4 
Amendment) Act, 194Ei. (both inclusive) 

6 9 ' XXXV The Bombay Land Acquisition Offimm . . 
.' . . P&edinp Validation Act, 1949. 

1gM1 . The Land Aqubiti011 (Bombay . . 2 
Amendment) Act, 1960. 

a V  , The Lrrnd Acquisition (Bombay .. 2 b 1 1  
Gendmmt) hct, 1953. 6 t h  iticldw) 

ls$8 Xn  hi' Land Acquisitioh (Bombay . . 'a ' 
. . 

Amendment) Act, 1967. . - 
- ' , 

w u M d A T ~ e w E m w m ~ ~ - .  

I 




